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DEBTS RECOVERY TRIBUNAL-1
GOVERNMENT OF INDIA MINISTRY OF FINANCE
MTNL EHAVAN, 2ND FLOOR, COLABA MARKET, COLABA, MUMBAI
RECOVERY PROCEEDING NO. 9 OF 2024

EXH NO: 10
NEXT DATE: 15.07.2026

EDELWEISS ASSET RECONSTRUCTION

COMPANY LIMITED --CERTIFICATE HOLDER
VERSUS

THE OFFICIAL LIQUIDATOR OF M/S. ANKUR DRUGS
ANDPHARMALTD AND OTHERS «CERTIFICATEDEBTOR

DEMAND NOTICE

In terms of the Recovery Cerlificate in O.A. No, 39 OF 2014 iszued by the
Hon'ble Presiding Officer 8 sum of Rs. 1037,07.42,925.05/- (Rupees One
Thousand Thirty Seven Crore Seven Lakh Forly Two Thousand Nine
Hundred Twenty Five and Paisa Five Only} with and further interest from the
date of filing of the present OA& §ill its realization with interest and costs is dues
from you,

You are hereby called upon 1o depesit the above sum within thirty days of the
receipl of this Molice, failing which the recovery shall be made in accordance
with law.

In addition to the aforesaid sum, you shall be lable o pay -

(1} Suchinterest at the contractual rate plus Penal Interest as is payable for the
pericd commencing immediately after this notice -of the execution
proceadings.

(it) Al costs, charges, and expensas incurred in respect of the service of this
MNotice and other processes thal may be taken for racovering the amount due,
Given undar my kand and seal this 17th day of June, 2026,
Date: 17.06.2026

S50/
Place: Mumbal. (MAHESH KUMAR)
. RECOVERY OFFICER
2,

DRT-1, MUMBAI
CD2A-Ms. Anupama Jain, Clo. M/s. Ankur Drugs Lid.,

B/3402, Oberoi Sky Heights, Lokhandwata Complax, Andheri (West), Mumbai
400053 And C-308, Crystal Plaza, Andher Link Road, Andhed (West),
Mumbai 400053 And B/201/204, New Minu Minar, Vaera Desai Road. Andhari
{Wesl), Mumbal 400053

CD 2B Mr.Vaibhay Punandu Jain Clo. Mis

Ankur Drugs Lid., BA3402, Oberoi Sky Heights, Lokkhandwala Complex,
Andher (West) Mumbai 400053 And C-306, Crystal Plaza, Andheri Link
Road, Andher (West), Mombai 400053 And BA201/204, New Minu Minar,
Veera Desai Road, Andhari (West), Mumbsai 400053

...CERTIFICATE DEBTORS

ANUH PHARMA LIMITED

CIN: L242300H 1960PLC01 1588
Registevesd Office” 3-8, Shivsanar Potate Merih Wing, D Arese Bcsant Rinaed, Wiorl, Wurnibes - 200 (98
Phone: +51-F2-8600 TSTS, Fax +91-22-6620 TRO0 | 7500, Emall snohish 1990 com
Viebsite: www ubphamma oom

ROTICE

{For the attention of Eguity Sharsholders of the Company)
Subyect: Transler of Equily shares of the Company lo invesion Educalion and Prolection
Fumd [EEPF} Suspense Account
Thes Noboe: = publshed purssant o The prowssoms of Seckon 12405 of e Comparess &, 8013 and
frvestor Educaiion Prolechon Fund Aafhoniy (Accouniing, Audill, Transior and Flafund] Rules, 2016
(e Rl modifled by Sre Minsirg of Corporsie Affsrs efierbes T Sapismber 26 and smendrmends
theseof

Tty i, amongs! ofher maliers contan piovssons ol rariee of shanes w respest of whach dhaderd
i ool on pomd o Clamed by e sharrohodors B svin conspouieg vears OF Mo B T faw
of Imvesior Educaiion Profechon Fund (IEPF) a fund consiaied by fre Governmend of india andes
Socton 125 of e Compares At 3013

Adhorng o e venous roguesmens =0t oot n e Rules. s Company has comemurssied madndually
e concemod sharoholter(s]) whose shares ane lable B be Yambened b EFF Scapeses Aceound
wndef the said Rules (af theet iaties! svalablc addross e o Company| for talung sppropriate
BT |

The Cosnpany has wsioadod ful detads of such shancfoldoris| and sharos due for Famsler o ERF
Sumpormd Account on i wobsde o wwe Fafphsnma o Shisvholdes are ejuesiad b i o
e wodieh W wowe FADRET COMYmTGr AERhen I vondy o oot of T shart ket
io be ramslerrod 0 EPF Susponse Accoent

Sharoholdar may nole ™at both ™e unclarmod deadend ond the shaess ramdeorred io IEFT Auhanly
! Simperme hooount nciudang ol benolls acorumng on seth shats. # sy can bo clasmed Back by them
fom IEFF Authonty afler folowang Be procedues proscribed by T Hules

In cane e Compary doma nol meoshve oy coimmmurecaten bom the cohcermod ahurohoiden by
22 Sophomber, 2006 or such ohor date 88 may bo eddended. e Company shall wilh o wow o
corpiyrg weh Be roqurormends ! Ul i e Rules. el i urpadunclernes] dhaciersis aiong with
e shiwes o e DEMAT dccount of IEPF by T G dale o pod procedung sigulicd in e rioa

The contemed shanchoiders] e Lrihes nlormed hal ol Riure benells snang of such shanes
weouied sine b reradiered o EPF Auerity

Pheaie nole thal no clem shall be agaans! The company & respect of unClaimed divigknnd
anourd gnd equity shares iramsfemed o the EPF Authorty Purspend 1o the sl Rules

The: Shisrsholten may nole Bal 0 e svont of Fassley of B onckamad Gdent 55d S o
e IEFF {including al bonolls accrung on such shanes | § any). e conoprmied shanshoddan(s} ar
caified i cien the same from Se IEPF Authorly by submiing =n online appicaten n o peesonbed
e-lorm IEPF-5, avalable on the websde www pf gov in and sending a phvyscal copy of the same
duly sgned {35 per e speomen signaiune econded Wi fu compary D e company &l B
repeieeed ofice mong wilh e reouesiee dnoumenis ememeratnd o Fom EP9F -5

in se B shareholded(s ! bave any Goones on e subied! malier and B Rules they may conlact
fhe company s Regarar snd Transdr Agens @ Bgabore Servces Poncsle Limidedd, Ofiee No 562
& Floor, Prnacie Business Park. Nexd 1o Aburs Contre, Mohaical Caves Road, Andhen (East),

blumbai-400 A3, Tel: «51 22 6263 200, Emad - infp@bigsharesniine com | Websiis
www Benshareonkne oom

FOR ANUH PHARBEA |ISNTED

-

Piace: Mumbai MANAN VADHAN

Dale: 190472008 COMPANY SECRETARY & COMPLIANCE OFFICER

Regional Stressed Asset Recovery Branch,

- T aelt; Dena Heritage Building, 1st Floor, 17-B,
}5 J‘m 3ith d; 'ﬂ'[,’]l’ Horniman Circle, Fort, Mumbai - 400 001
: Bank of Baroda Tel: 022- 68260059/60/61/62;

Email: sarmmsEbankofbaroda.co.in

BOB:SARMMSE:06:139 DATE-16-06-2026
NOTICE TO GUARANTOR
{UNDER SUB-SECTION (2) OF SECTION 13 OF THE SARFAESEACT, 2002)
Registered Post Acknowledgement Due/Courier/Speed Post
Kendly nobta that all the nolices sseed earlier ader SARFAES] Acl stand wilhdrawn dug 1o

techrical reasans

1o,

Mr. Jalaluddin Murtruzali Ansari {Partner, Guarantor and Morlgagor,)

1643, Sara Apartment, 103 132 floor, Shastn Magar Katyan Road, Near Makka Masid, Bhiwandi

421302

Mr. Jalaheddin Murtruzali Ansari (Pariner, Guaranfor and Morfgagor)

Also A0 lo MM Fabic, Ansan Tola, Motiram &dda, Gorakhgur LEar Pradesh 273202

Diear Sir,

Re: Your guaranies for credd faclibes granted o Mis. Rukhsar Synihefics

1. As you are pware, you have by 2 guarsnies dafed 08,02, 2071 guarantesd payment on demand
of all moneys and discharge all obligaticns and lizhilites then or al any fime thareafler owing or
incurred o us by Mis. Rukhsar Synthetics, for aggregate credit lirds of Rs. Rz 45 90 000-
[Rugpees Forly-Feve Lakhs MNinety Thausand Only) with interest thereon mone paricularly et
gt in thesaid guarantee document. To securs the guaranteed abfigation you have also
provided foliswing securities ious: e, General Form of Guaranies dated 08,02, 2011

2. Wa have 1o inform you that the borrower has commitlad defsults in paymant of his liabililies and
consequently hiz account has been chassdfied as non-performing assel A copy of the notice
dated 16.05. 2026 Under sechion 13(2) of the Securilization and Reconstruciion of Financial
Azsets and Enforcement of Sacurity Inferas Act, 2002 sent by us to the barrower Is enclosed
Sinca the barrower has commilied dedaults, in lerms of the quarantaa you have bacamea liable
o pay o us Me oulstanding amount of leanicredil faclities apgregating Rs: 38, 75.660.27
[Rupees Thirty Nine Lakhs Seventy Five Thousand 3ix Hundred Siaty and Twenty Saven
Paksa only) a3 on 312026 wih furiher interest, penal charges thereon (8 date of payment
gnd we hereby imvoke the guarantee &nd call upan you 1o pay the said amount within 60 cays
from fhe dabe of this nolice. Plaase nole that interast will confimue b accrue al the rales
specilied inpara 1 of he notice daled 16102022 sarved on the borrower, [cofy Bnclosad),

3, We further wish-1o inform you that in regard to the security provided by you 1o secure your
guarantes obligations for the due repayment of 1he koans and sdvances by the bamower, This
midice of Bl days may pleases be resled a8 nobics under sub-sectanld] of seclion 13 of the
Bacurilisatan and Reconslruction of Financial Assals and Enforcament of Sacurily Inferast
Aot 2002, We further give you notice that faling payment of the above amouent with interest
tpta the date of payment, we shafl be at liberty to exarcise all or any of the rights under sub-
section (4) of seclion 13 of the sad Acl, which pleassnata.

4. Wa invite vour albanlion Lo sub-sactani 13) of section 13 ol the said Aclin lerms of which yau are
Earred from fransfeming any of the secured assets refemmed bo in para 1.above by way of sale,
leasa or otherwise [other than in the ordinary course of business), without oblaining owr prigr
written comsanl We may add thal non-complisncs wilh the above provissan contained in
section 13{13) of the said Act, & an offence punlshabls under section 28 ol the Act,

5. We further invite your attention b sub section (3) of section 13 of the said Actin terms of which
you may redeem ihe secured essefs, #ihe amount of dues logether with all costs, charges and
expensas incurad by the Bank is tendered by you, ak any lime bafare the dale of publication of
natice far public -avclion/iniling quolationstender fprivale trealy. Please nole thal after
publication of ihe notice as above, your right o redesm the secured assels will not be avatable

£, Please node thiat this demand nobfice is without prejudice to and shallnot be construed s waiver
of any piher nghis ar remedies which we may have, incluging without limitation, in the right 1o
make further dermands in raspectof sums owing 10 us.

Yours faithfully. Mr. Deepak Ranjan
Bank of Baroda
Authorized Officer

& Zenith Fibres Limited

CIN: L40100MH1989PLC054580
Regd. Office: 311, Marol Bhavan, Marol Co-Op. Ind. Estate Ltd., M.V. Road,
Andheri (E), Mumbai - 400059, Maharashtra, (India).
Tele: +91-22-40153860 | E-mail: mumbai@zenithfibres.com | Website: www.zenithfibres.com
SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION (DEMAT) OF PHYSICAL SHARES

Please note that a Special Window for transfer and dematerialisation (demat) of physical
shares will remain open up to February 04, 2027 as per SEBI Circular No. HO/38/13/11
(2)2026-MIRSD-PQD/ 1/3750/2026 dated January 30, 2026 ("SEBI Circular").

This facility is available to those investors who had purchased physical shares of Zenith
Fibres Limited (the “Company") prior to April 01, 2019 and:

(a)had not lodged the shares for transfer, or

(b)had lodged the shares for transfer, but the same were rejected, returned or not
attended to due to deficiencies in documentation.

Applicability of the Special Window:

For clarity regarding the applicability of this window to transfer the deeds executed before
April 01, 2019, Investors may refer to the matrix below: -

Execution Date of)  Lodged for transfer Original Security | Eligible to lodge in the
Transfer Deed | before April 01,2019? | Certificate Available? | current window?
No (it is fresh lodgement) Yes v
Before Yes (it was rejected/ v
April 01, 2019 returned earlier) Yes
Yes No X
No No X

Kindly note that request(s) which are accompanied by original share certificate(s)
along with transfer deed(s) and other supporting documents will only be considered
under the Special Window.

Investors wishing to avail of this Special Window may contact the Company's Registrar
and Transfer Agent, Bigshare Services Pvt. Ltd, (Unit: Zenith Fibres Limited), at Office No.
S6-2, 6th Floor, Pinnacle Business Park, Mahakali Caves Road, Andheri (E), Mumbai -
400093, E-mail: investor@bigshareonline.com, Tel: +91-22-62638200.

For further details, investors may refer to the SEBI Circular available at:

https://tinyurl.com/29ab3727

SECOND 100 DAYS CAMPAIGN - “SAKSHAM NIVESHAK”

Pursuant to the email communication issued by the Investor Education and Protection
Fund Authority (“lEPFA”) and the Ministry of Corporate Affairs (MCA) dated March
27, 2026, the Company has commenced the Second 100 days campaign - “Saksham
Niveshak”, from April 01, 2026 to July 09, 2026.

During this campaign, all shareholders who have not claimed their dividends or have
not updated their KYC & nomination details or are facing any issues related to unclaimed
dividends and shares, are requested to contact the Company's Registrar and Transfer
Agent at Bigshare Services Pvt. Ltd., (Unit: Zenith Fibres Limited), at Office No. S6-2,
6th Floor, Pinnacle Business Park, Mahakali Caves Road, Andheri (E), Mumbai - 400093,
E-mail: investor@bigshareonline.com , Tel: +91-22-62638200 or website at:
www.bigshareonline.com.

Shareholders may further note that this campaign has been started proactively and
specifically to reach out to the shareholders to update their KYC, bank mandates, nominee
and contact information etc. and to enable them to claim their unpaid/unclaimed dividends
in order to prevent their shares and dividend amounts from being transferred to the IEPFA.

For Zenith Fibres Limited

Place: Vadodara Sd/-
Date: 18.06.2026 Dharati Bhavsar (Company Secretary)
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MINISTRY OF LABOUR AND EMPLOYMENT
GOVERNMENT OF INDIA

Regional Stressed Asset Recovery Branch,
Dena Heritage Building, 15t Floor, 17-B,
Hormiman Circle, Fort, Mumbai - 400 001

Tol: 022- BE2E0059/60/61/62;
Email; smnmsghanhnihwuda.uu.in

da 3 a5
Bank of Baroda

BOB:SARMMS:06:139 DATE-16-06-2026
NOTICE TO GUARANTOR
{UNDER SUB-SECTION (2} OF SECTION 13 OF THE SARFAESI ACT, 2002)
Reglsiered Post Acknowledgement DusiCourierSpeed Pogl
Kindly mote that 2 the nolces ssued earlier under SARFAES] Act stand withdrawn. duse 1o

technical reasong

To,

Mr. Jainuddin Murtaza All Ansari (Partner and Guarantor)

165322 Khusbu sparment, 158 foor, Kalyan Road, Shasin Magar, Bhwandi 421302

Daar Sk,

Ra: Your guarantes for credit facilitles granted to Mis, Rukhsar Synthetics

1. 85 you are gwere, yau have by & guarantes dated DB.02 3011 guarantzed payment on demand
of all maney dnd discharge &l cbligations and liabdites than or'al any lime herealter owing or
mcurred 1o ug by Mis. Rukhsar Synthetles, for agoregate credil Brés of Re. Bs45.50,000/-
(Rupees Forty-Five Lakhs Ninaty Thousand Only) with interest thareon mone parbicularty sed
ol in the sald gquarantesd document To secure the guarantead abhgalion you have also
provided fobowing securities 10 us: e, General Formof Guarantes dabed 08.02 2011

2.We have fo informn you that the borower has meds defsults in payment of his liabilities and
consaquently his accound has bean classified as nen-pedorming aszel. & capy of the nolica
dated 16052025 Under saction 132) of the Secuniization and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 sent by Us to the borrower is endosed
Sirica tha barmowar has commilted defacls, interms of the guaranies you have becomea Babile o
pay ug the outstanding amount of lcanricnedil faclites agoregaling Rs. 39,75,660.27 (Rupoes
Thirty Nime Lakhs Seventy Five Thousand Six Hundred Sixty and Twenty-Seven Paisa
only) as on 31/0:5/2026 with further interest, penal charges thereon till date of payment
and wa heraby invoke the guarantae and call upon you B pay e said amount wilken 60 days
froom the date of this notice, Piaase note that interes! will coninue o accrue at the rates specified
inpars 1 of the nofice deded 16.10,2023 served on ihe bormower, {copy enclosad),

3.\We further wish S infarm yau that in regard bo the sacurly provided by you [0 secure your
guarantes oblgations for the due repayment of the loans and advances by the bomower, this
notce of B days may please be freated as nofice under sub-section{2) of seclion 13 of the
Sacurilisation and Reconsirecton of Financlal Assels and Enforcement of Securily Inlarest Act,
2002, We further ghve you notice that faiBng payment of the above amount with interest upio the
date of paymeni, we shall be-atliberty to exercise all orany of the righis under sub-secticn (4} of
sechion 13 of the sad Act, which please nate.

4 Weinvite yourattention to sub-sectioni 13} of section 13 of the said Actin terms of which vou are
barred from fransfeming any of the secured assels referred foin para 1-above by way of sale,
faaze ar othersise (olhar than In the ordinary course of businass}, withoul ablaining our priar
written consent, We may add that nor-comgliance with the above provision confained In section
1313 ofthe said Al is anoffence punishable undersaction 29 ofthe Act.

5. Wi furthar invile vour albention Yo sub sactkon (8] of seckan 13 of the sasd Actin terms af whitch
o miay redeem e secured assets, fthe amount of dues 1ogether with all costs, charges and
expanses incued by the Bank is tendered by you, at any time before fhe dale of pubScation of
nalice for pubc auchionfinviling quotaionstender (peivata realy. Please nole that after
publication of e notice a5 above, your nght 1o redeem 1he secured assetswil nof be-availabie.

6. Pleasa nobe that this demand nodice is withoul prejuedics fo and shall not k=2 construsd &5 waivar
of any olher Aghls or remedias which we may have, Including withoud limitaton, in e dght o
make further demands in respectof sums owing o s,

faithfully,
el Mr. Deepak Ranjan

Bank of Baroda
duthorized Officar

FORM A
Public Announcement

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF DEEPAK EDUCATION LIMITED
) RELEVANT PARTICULARS

Name of corporate debtor Deepak Education Limited
| Date of incorporation of corporate debtor | February 06, 2000
Authority under which corporate debtor is | ROC-Mumbai
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U80903MH2000PLC124079
Identification No. of corporate debtor
5. |Address of the registered office and|Registered Address: 316-320, 1st Floor,
principal office (ifany) of corporate debtor | Sunbeam Apartment, Raja Ram Mohan Roy
Road, Opp Hinduja College, Charni Road,
Mumbai- 400004

6. | Insolvency commencement date inrespect | June 17, 2026 (Order received on June 18,

w|pf =~

| |of corporate debtor 2026)
7. |Estimated date of closure of insolvency | December 14,2026
resolution process

8. |Name and registration number of the | Name:AnilKashiDrolia

insolvency professional acting as interim|Regn No:IBBI/IPA-001/IP-P-02327/2020-
resolution professional 2021/13482

9. |Address and e-mail of the interim|Registered Address: B-508, Ekta Woods,
resolution professional, as registered with | Raheja Estate, Kulupwadi, Borivali-East, Near
the Board National Park, Mumbai- 400066

Email Id: anildrolia.ip@gmail.com

[ 10./Address and e-mail to be used for|Address for correspondence: 2nd Floor, Bajaj
correspondence with the interim resolution | Bhawan, Jamnalal Bajaj Marg, Nariman Point,
professional Mumbai-400021. Email Id: cirpdel@gmail.com
“11.| Last date for submission of claims July 01,2026

12.| Classes of creditors, if any, under clause | Notapplicable

(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional (IRP)

13Names of Insolvency Professionals | Notapplicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

‘14| (a)Relevant Forms and

(b)Details of authorized representatives
areavailable at:

Web link: https://ibbi.gov.in/home/downloads
Physical Address:
https://ibbi.gov.in/en/insolvency-professional

Notice is hereby given that the National Company Law Tribunal, NCLT-Mumbai has ordered the
commencement of a corporate insolvency resolution process of the Deepak Education Limited
onJune 17,2026 (order received on June 18, 2026).

The creditors of Deepak Education Limited are hereby called upon to submit their claims with
proof on or before July 01, 2026, to the Interim Resolution Professional at the address mentioned
inentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.
Anil Kashi Drolia

Interim Resolution Professional
In the matter of Deepak Education Limited
IBBI Regn. No. IBBI/IPA-001/IP-P-02327/2020-2021/13482

Date: 19-06-2026
Place: Mumbai

ROZGAR YA KAROBAAR
SAATH HAI BHARAT SARKAR

Pradhan Mantri Viksit Bharat Rozgar Yojana

Hon'ble Prime Minister

Shri Narendra Modi
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Disburse Incentive of

32,400 Crore

Employment to 15 Lakh Beneficiaries

| Incentive of up to
~ 15,000 for First Time Employees
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Supporting Employment

Generation

#9/
e o
Enhancing
Employability

Incentivizing Formal
Employment

Incentive of up to ¥3,000 for
Employers on each additional hiring

Expansion of
Social Security

Dr. Mansukh Mandaviya

Hon'ble Union Minister for Labour 6 Employment
and Youth Affairs & Sports, Government of India

Sushri Shobha Karandlaje
Hon'ble Minister of State for Labour & Employment
and Micro, Small & Medium Enterprises, Government of India

CBC23101/13/0001/2627

For more information visit: www.pmvbry.epfindia.gov.in ‘ LIVE © Watch live telecast on DD News
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